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Hon'ble lThri . 3ahU. ZbUber (A) 

hoard Shri R,C.Sintia, counsel for the 

a1icaflt assisted w2x mri. R. -Ahdrm in 

Ci-70 of 1996 along with the Q68 of 1996' 1 

&eh eard Shri Ganesh Prasad Singh,, counsel 

for the applicant and heard Shri .!1it lUshore. 

ddittonal Ctanding Counsel for the respondents 

in both the cas3. ileard Shri 3..Yddav*  counsel 

for the S ta to of giber in both the cases. 

Shri taUt Kiahore, counsel for the respondents 

bs • 1. & 2 in both the cases submits that he 

did not 	have enough time t pro.are the case 

as briefs in both the cases have been handed over to 

him 2-3 days bck, lie prays for time • At is rcquost 

the cace is e&ourned to 9.2.95 for ac1ttission 

along with another case. 

( t.3ahu ) 
mber (A) 
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2/20. 2. 1996 	 I-ion tble Mr. K.]). Saha, Member () 

Heard the learned counsel for the parties. 

Shri Ganesh Prasad Singh, learned counsel appears 

I 	for the applicant in O.Z.-68/96, Shri R.Sharma, learned 

counsel appears for the applicant in 0.A.-70/96 and 
I 	 . 

Shri L. N. Das for the applicant in O.. -80/96. Shri 

S 

	

	 B.N.Yadav, larned counsel appear for the respondents 

State of Bihar. Also heard Shri m Chandra Jha, 

- 

	

	 learned counsel who submits on behalf of the intervenors 

that he has filed an M.A, which should be listed 
p 

and heard alongwith these applications. 	 - 

14r. yadav, learned counsel for the State of 

Bihar submits that the select list for appointment 

of State Police Officers to the cadre of I.P.S. for 

the year 1995 has  been duly. approved by the U.P.S.c. 

and has been reci•ved by.the State Government on 

19. 2. 1996. Attentionwas also,  invited to the submjssjon 

made on behalf of the State of Bihar in para 5 of the 

written statement filed (in 0.A.-68/96) 

wherein it is stated that HIt is a fact that State 

Government have intimated to tle U.P.S.c. that the 

select Committee Meeting for 1996 may  be convern-d any 

time in February, 1996 but no prosal has ben 

submitted to the U. P. S.C. Since no prosal has  been 

submitted to the U.P.S.c. the question does not arise 

to stay the convening of the meeting for 1996". 

3, 	Against this background, the counsel for the 

parties, With consent prays for adjournment of the 

D.s. to 7. 3. 1996 to consider the question of admission 

I 	 grant of interim relief. 	 P,T. 0. 



MIDS 

3/19.03.96 

- In -Eh6 conspectus of facts nd circumE-tances 

as above, the mFItter is adj-arned to 7.3. 1996 and in 

the meantime, the respondents, State o, Bihar shall 

act upon the Select List for the year 11995, as aforesaid, 

in accordance with relevant rules. The intervenors I 

applic&tion be also listed alongwith thse O.. on 

7.3.1996. 

0.A.-624/95, which is statedj to be a similr 

case and stands admitted be also listed on 7, 3. 1996. 

Let a copy of this order be 6iven to the 

learned counsel for the parties. 

-, 

(ç .D ---)— : 
__imber(A) 

counsel for the applicant : Shri R.0 
Counsel for the State of : Shri B.N.Yadav. 
Bihar - ReslxuTIent. 

S kcJ 

ShriR.C.Sinha, learned counsel for the 

applicant mais statexent that the relief sought in 

the O.A. has, already been granted to the pjkcant~L-)(4*, 

Here, the - 0.1. has become infrtixuS. ItiS aCCor 

dingly dismissed as withIrawn. 

l) (N. K.Ver 
Menber (A) 


